CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0O,A. NG.569 of 2003
M. A. No. 592 of 2003
New Delhi, this the 12th day of March, 2003

Hon’ble Shri Justice V.5. Aggarwal, Chairman
Hon’ble Shri A.P. Nagrath, Member (A)

1. Shri R.S, Pathak 5/ H.L. Pathak ¢ ‘
R/C 285-A, Gali NoG.10, Maha Laxmi EﬂC].kwmu&OﬁZVLEb&“
Oy.supdt. but working in F.A.5. at Delhi : '

Gate in the Department of Social Welfare,

Govt, of NCT af Delhi.

Mohinder Singh S/0 Lates Shri Rauti Nandan

R/0 B-160, Avawtika, Sector-I, Rohini, Delhi,

Welfara OfficePZ on ad hoG promotion as Dy.

supdt. working as Insp. RGO, Curzon Road in

the Department of Social wWelfare,

Govt. of NCT of Delhi. . ... Applicants

P v (Present : Applicant No.1 in perscn)

™I

Versus

1. Govt, of N.C.T. of Delhi, through Chief
Secretary, Delhi Admn, New Secretariat
Building, I.P. Estate, New Delhi.11002,

Z. The Secretary, Dapartment of 5Social Welfare,
Delhi Admn., New Secretariat Building,

I.F. Estats, New Delhi-110002.

3. The Director, Department of Social Walfare,
Govt. of NCT of Delhi, 1, Canning Lane,
Rasturba Gandhi Marg, New Delhi-110001.

+ s JRE3pONdents

ORDER (ORAL )

By Shri Justice V.S. Aggarwal, Chairman

MA 592/2003

MA 592/2003 18 allowed subject to Jjust
exceptions. Filing of joint application is permitted.

OA 569/2003

Applicant Na.t, who appearing 1n  pserson,
states that he may be permittad to withdraw the
application with 11berty to fi1le a fresh épp]icat1on,

in case any adverse order is passed.

z. Allowed as prayed.
3. Subigect to aforesaid, OA 1is dismissed as
withdrawn,
(A.P. Nagrath) (V.S. Adgarwal)
Member (A) Chairman

Jravi/




